
 
 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

  

LOK SABHA 

UNSTARRED QUESTION NO. 1692 

 

TO BE ANSWERED ON THE 02
nd

 JULY, 2019/ ASHADHA 11, 1941 (SAKA) 

 

CORRUPT IPS OFFICERS 

 

1692. SHRI REBATI TRIPURA: 

  SHRI VIJAY KUMAR DUBEY: 

 

Will the Minister of HOME AFFAIRS be pleased to state: 

 

(a) whether the Government has any proposal to take action against some 

corrupt IPS officers under Rule-56 in the near future; 

 

(b) if so, the details of such officers, specially from Uttar Pradesh; 

 

(c) if not, the reasons therefor; and 

 

(d) the details of steps taken/likely to be taken by the Government in this 

regard? 

 

ANSWER 

 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 

(SHRI NITYANAND RAI) 

 

(a) to (d):  The services of IPS officers are reviewed under sub-rule 3 of Rule 

16 of the All India Services (Death-Cum-Retirement Benefits) Rules, 1958 

periodically. During the last two years, nine IPS officers have been retired 

from service in public interest. This does not include any officer belonging to 

Uttar Pradesh cadre. 

***** 

 


